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(Authorised English Translation)
Bill No. 5 of 2010
THE RAJASTHAN PRIVATE UNIVERSITIES’ LAWS

(AMENDMENT) BILL, 2010
(To be Introduced in the Rajasthan Legislative Assembly)

A
Bill

to amend the Private Universities’ Laws.

Be it enacted by the Rajasthan State Legislature in the
Sixty-first Year of the Republic of India, as follows:-

1. Short title and commencement.—(1) This Act may
be called the Rajasthan Private Universities’ Laws (Amendment)
Act, 2010.

(2) It shall come into force at once.

2. Definitions.—In this Act, unless the context otherwise
requires,-

(@) *“Private Universities” Laws” means the Private
Universities’ Acts specified in the Schedule; and

(b) *“Schedule” means the Schedule appended to this Act.

3. Amendment of Private Universities’ Laws.—In the
Private Universities’ Laws, for the existing expressions
“Chancellor”,  “Vice-chancellor” and “Pro-Vice-chancellor”
whenever occurring, the expressions “Chairperson”, “President”
and “Pro-President” respectively shall be substituted.

SCHEDULE

(See section 3)
S.No. Title Act No.
1 | The Sir Padampat  Singhania 4 of 2008
University, Udaipur Act, 2008
2 | The Jaipur National University, Jaipur 5 of 2008




Act, 2008
2 3

The Singhania University, Pacheri Bari 6 of 2008
(Jhunjhunu) Act, 2008

4 | The Nims University Rajasthan, Jaipur 7 of 2008
Act, 2008

5 | The Amity University Rajasthan, 8 of 2008
Jaipur Act, 2008

6 | The Suresh Gyan Vihar University, 16 of 2008
Jaipur Act, 2008

7 | The Jayoti Vidyapeeth Women’s 17 of 2008
University, Jaipur Act, 2008

8 | The Bhagwant University, Ajmer Act, 18 of 2008
2008

9 | The Jagan Nath University, Jaipur Act, 19 of 2008
2008

10 | The Mahatma JyotiRao Phoole 3 of 2009
University, Jaipur Act, 2009

11 | The Mewar University, Chittorgarh 4 of 2009
Act, 2009

12 | Shri  Jagdish  Prasad Jhabarmal 5 of 2009
Tibrewala University, Chudela
(Jhunjhunu) Act, 2009

13 | The Jodhpur National University, 6 of 2009

Jodhpur Act, 2009




STATEMENT OF OBJECTS AND REASONS

The nomenclature/designation of Chancellor, Vice-
chancellor and Pro-Vice-chancellor have been used in the Private
Universities. During the Vice-chancellor's conference held under
the Chairmanships of H.E. the Governor and Chancellor on 4th and
5th January, 2008 a view was expressed that these designations
should not be used in the context of Private Universities. Instead,
suitable and appropriate designations could be used.

In order to maintain distinction between the designations of
higher offices of the State Universities and the Private Universities,
it is proposed to change the designation of Chancellor, Vice-
chancellor and Pro-Vice-chancellor to be Chairperson, President
and Pro-President respectively.

The Bill seeks to achieve the aforesaid objects.
Hence the BIll.

Minister Incharge.
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H.R. KURI,
Secretary.

(Dr. JITENDRA SINGH, Minister-Incharge)
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